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_OPEN COURT

CENTRaL ADMINISTRATIVE TRIBUNAL, ADDIT IONAL BENCH

ALLAHABAD

DATEL:; THIS THE 15TH [AY CF APRIL 1997

Hon'ble jMr . S, Dus Gupta AM
Hont'ble Mr, T, L. Verma JH

AT e mm g R ymm g em gy,

cCorém e

ORICINAL ATPLICATION NO, 366/96

e

1, Union of India trhough Cenersl Manzger,

Northern Railway,HQ B&éroda House,
New Delhi ~

2, Sr,D.P.C.,Northern Reilway,Divisional

Office, Mgracehad, UP,= = = = = = = = =

C/A Sri G,PAcrewal
VERSUS

1, Remeshwer Prasad Sherma(R.P.Sharme),
s/olote angan Lal Sharmae, Guard,
Northeérn Reilwsy,H,Q.Bereilly Jn.

ivision Moredsbad r/o Ravi Niwas
24jiemaran,Beharipur,Bereilly (U.p.)

Aapplicants

_________ RESpondﬂntS

C/R Sri R. Verme
CRDER (ORALY _

By Honf?ble ir, S, D3s Gupta &M

This &pplicstion érises out of an order
dated 31,10,1995 passed by the Lebour ourt, It hss
since been held by the Hon'ble Supreme court thet
metlers arising our of the orcer Lty the Labour court

ére no. cognizable by this Tribunal,

This épplicction, therefore,is not main-
taineble before this Tribunel ond the sdme is cisposed
of eccorceingly., Nothing in this order, however, shall
preclude the dpplicant from seeking remedial measures
for redressal of grievence beiore the appropricte

legal forum, if Sso odvised, &r(zi
%L‘u\’w
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